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Harish Chandra Saxena,
R Late B.R. Saxena, 1 3 By i,
pgadebe Resident of M.I.G. 70, | R T
Kalindipuram, A.D.A. Colony. $ELF &
Allahabad. | mhggliCéﬁtw': |
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(By Advocate : Shri V.K. Mahendra)

¥

Versus

1. Union of India, through the General Manager,
North Central Railway, Allahabad. ‘
2. Senior Divisional Security Commissioner, REF, —
North Central Railway, Allahabad.
3. Deputy Inspector General R.P.F., Allahabad.
4. Inspector General R.P.F., Allahabad. [ A
-

~Respondents.

ORDER . }

The prayer in the OA 1s that the respondents be
directed to dispose of the representation of the
applicant regarding re-fixation of his gratuity. The r
applicant retired as back as in the year drisly LG i
surprising that he is coming te the court after lapse

of almost 18 vyears and felt satisfied .i;'f'.g'iving the

N

representations in all the year.

2. The Tribunal is of the wview that such stale
matters merelfor disposing of representation only are
not entertainable under Section 12 of the Act, 1985,
sa the OA is not admitted and accordingly dismissed.
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